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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, Dated, the 11th March, 2020/ 21 Phalguna, 1941 (Saka)

(1) The Medical Termination of Pregnancy Act, 1971 (34 of 1971),
(2) The Anti-Apartheid (United Nations Convention) Act, 1981 (48 of 1981),

(3) The State Emblem of India (Prohibition of Improper Use) Act, 2005
(50 of 2005), |

(4) The Commission for Protection of Child Rights Act, 2005 (4 of 2006),
(5) The National Investigation Agency Act, 2008 (34 of 2008),
(6) The Science and Engineering Research Board Act, 2008 (9 of 2009),

(7) The Central Goods and Services Tax (Extension to Jammu and Kashmir) Act,
2017 (26 of 2017),

(8) The Integrated Goods and Services Tax (Extensioﬁ to Jammu and Kashmir) Act,
2017 (27 of 2017) and

(9) The Muslim Women (Protection of Rights on Marriage) Act, 2019 (20 of 2019)

are hereby published under the authority of the President and shall be deemed to be the

authoritative texts thereof in Bengali under clause (a) of Section 2 of the Authoritative
Texts (Central Laws) Act, 1973 (50 of 1973).






